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IN THE CENTRAL AOnlNISTRATlUE TRIBUNAL
principal BENCHs new DELHI

^ ' OoA, No. 984/94

Neu Delhi this the 9th day of 3anuaryM995

Shri PoToThiruvehgadam, Hember (A)

%

Or. noS.Sirohi
S/o 3h. Ganga Prasad
R/o 0»22 Govt. Qtrs, Dev Nagatj
Neu Delhi

By Advocate Bhri D.R.Gupta

Versus

1, Union of India
through Directorate of Estates
flinistry of Urban Development,
Nirman Bhauan, New Delhi

2. Director General,
Central Industrial Security force,
Vflinistry of Home Affairs),
13 CGO's Complex, Lodhi Road,
Neu Delhi-110003.

.Applicant

,,. .Respondents,

By Advocate Shri V.SoR. Krishna

ORDER (Oral)

Sh, PoT.Thiruvengadam

The applicant retired as fledical Officer in the Csntral
Industrial Security Force (CISF) on 30-4-93. He was appointed

terrporarily in the same organisation u.e.f. 1-5-93 gS nodical C
as per copy of the orders enclosed as Annexura A-2 to the CA.

The applicant had been alloted Govt. accommodatlori before hii

retirement. The respondents have allowed the applicant to retaih
accommodation for a total period of 8 months, subsequent to the datp

of retirement, viz; 30-4-93;. Action for eviction has been taken ' •

subsequently, since the applicant has continued to retain the

accommodation. This OA has been filed for setting aside fcho GvicHcf|

proceedings.

The Ld. Counsel for the respondents refers to para 4.3 of ^

the reply uhich brings out that the applicant has not furniahed

sufficient proof of his re-employment. The certificate) iasued by

CISF dt. 21-3-94 (Annexure A-2) only states that the applicant is

working in the department as Doctor for medical treatment of ClaF
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personnel. Respondents are not satisfied with this

certificate and are insisting on full details of the terms

and conditions of re-employment of the applicant,

Ld. Counsel for the applicant refers to the latter of

the Respondent No-2 addressed to Respondent No-1. His case is 'i

respondont Nq-i has not replied to the recommendation giuen

by the employer of the applicant. • • ;

Be that as it may, it is nou prayed that the applicant .

may be given an opportunity to make a final representation for ,

dispelling the doubts in the mind of Respondent No-I. The Ldj,

Counsel for the applicant also prays that Respondent may {

be directed to finally dispose of the representation of the

applicant to be submitted nou, giving full details. j

In the circumstances the applicant may file a final i

representation bringing out all necessary details in support of ,

his case. He should submit this representation within 15 days

from today. The employing authority vizj Respondent No-2 should ;

forward the same within' 15 days thereafter to Respondent No-1.

Respondent Nq-I is directed to finally dispose of the repreoehtaticoi

of the applicant duly forwarded by the department, within 2 months

from today. ' ^ :

^ The applicant shall be allowed to retain the accommQClaticn •1

upto the end of narch*95 to enable him to make alternative

accommodation after disposal of the representation by R-t, in

case the disposal is not in his favour. The delayed submission/

forwarding of the representation will not extend the above dats.

Respondent No-1 is given liberty to charge rent as par

rules.

OA is disposed of, as above. No costs.

( PjT.THIRUViNGADAFl) ' / •
Plember (A)

cc.


